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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,  
CENTRAL ZONE, BHOPAL 

 
Original Application No. 154/2023 

IN THE MATTER OF: 

Applicant    Navendu Mishra 

Versus 

Respondents  Municipal Council Seoni & Ors. 

 

I N D E X 

S. No. Particulars Annexure Page No. 

1.  Reply on behalf of Respondent 

No. 3, District Collector, Seoni  

 02-07 

 

2.  Affidavit  08 

3.  Copy of Letter dated 28.02.2024 

along with Minutes of Meeting 

dated 26.02.2024 and Proposal 

dated 23.02.2024 

R3/1 

(Colly.) 

09-17 

Date: 15.03.2024        
Place: Bhopal 

 

 
Through Counsel 

Prashant M. Harne 
Standing Counsel 

State of Madhya Pradesh 
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,  
CENTRAL ZONE, BHOPAL 

 
Original Application No. 154/2023 

IN THE MATTER OF: 

Applicant    Navendu Mishra 

Versus 

Respondents  Municipal Council Seoni & Ors. 

 

REPLY ON BEHALF OF RESPONDENT NO.3, DISTRICT 
COLLECTOR SEONI 

 

IT IS MOST RESPECTFULLY SUBMITTED HEREINUNDER :- 

1. That, present application was filed by the applicant, 

contending violation of Rule 4 of Wetlands (Conservation 

and Management) Rules, 2017 (for brevity "Rules of 

2017"), on the ground that respondent No.1, is carrying 

out illegal, permanent construction in Dul Sagar Lake of 

Seoni City. The Hon'ble Tribunal was pleased to 

constitute the Committee and the same has submitted 

Spot Panchnama Report and found various deficiencies, 

which are specifically mentioned in Order dated 

08.01.2024, of this Hon'ble Tribunal. 
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2. That, at very outset the humble respondent submits its 

unconditional apology in case this Hon'ble Tribunal 

finally comes to hold that while undertaking the process 

of Beautification of Dal Sagar Talab, any unintentional 

violation is undertaken. 

 

3. It is submitted that Dal Sagar Lake also known as Dal 

Sagar Talab is a manmade lake built in the 16th century 

by Gond Raja Dalpat Shah. It is further stated that the 

lake was constructed for the primary purpose of 

supporting irrigation in the surrounding area by King 

Dalpat Shah. It is further stated that the Dal Sagar Lake 

is a still water lake with the only source of replenishment 

through rainwater. 

 

4.  That the construction of a statue/monument of Raja 

Dalpat Shah Ji in the small island within Dalsagar Lake 

for beautification purposes and further the same 

recognizes Dalsagar Lake as the heart of the cityand the 

contributions of Raja Dalpat Shah to the presently 

prospering city of Seoni. That the Municipal Council, 

Seoni, has obtained no objection certificates from all 

relevant departments and is adhering to the guidelines 
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issued by the Department of Culture, Government of 

Madhya Pradesh, as per the letter dated 09.02.2012. It is 

stated that presently the pedestal for the 

statue/monument has been prepared, and the statue of 

Raja Dalpat Shah Ji has been procured but the same has 

not been installed. 

 
5. That the Municipal Council, Seoni approved a work plan 

amounting to INR 156.73 lakhs for the beautification 

work of Dalsagar Lake under the conservation and 

development of lakes and ponds scheme for the financial 

year 2020-21 out of which a grant amount of INR 117.54 

lakhs, constituting 75 percent of the total cost, was 

approved by the State Government and the rest of borne 

by the Municipal Council, Seoni. Thereafter, to access the 

island and the statue of Raja Dalpat Shah, tender for a 

foot-over bridge was awarded to one Mr. Rahul Jain, 

wherein the contractor has completed the construction of 

all 19 columns of the footbridge to date and only the 

construction of the slab remains pending, which is on 

hold pursuant to the directions of this Hon’ble Tribunal. 

That a total payment of INR 1,22,06,000.88/- has been 

evaluated for the ongoing construction works, with a 
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payment of INR 97,88,640/- already made to the 

contractor from public exchequer. 

 
6. It is further submitted that as per the proposal received 

from the Municipal Council dated 23.02.2024, a District-

Level Wetland Committee meeting was convened on 

26.02.2024, whereupon the committee decided that, in 

accordance with Rule 4 of the Wetland (Conservation and 

Management) Rules 2017, as described in the notification 

of the Ministry of Environment, Forest and Climate 

Change, Government of India, dated December 26, 2017, 

exemptions/permissions should be sought from the state 

government/central government to undertake proposed 

activities such as the construction of a footbridge, 

installation of statues, musical fountain lights, and 

sound shows in Dalsagar Lake. A copy of Letter dated 

28.02.2024 along with Minutes of Meeting dated 

26.02.2024 and Proposal dated 23.02.2024 is marked 

and annexed herewith as Annexure R3-1 (Colly.). 

 
7. It is submitted that Dal Sagar Lake is a still water body 

dependent solely on rainwater for its replenishment. It is 

pertinent to note here that to clean the silt and debris 
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from the lake-bed, the Municipal Council, Seoni has 

undertaken the work under technical advisement and in 

pursuance of the goal of cleaning the lake, the old 

stagnant and dirty water was drained out. It is further 

submitted that the lake will be replenished in the 

forthcoming monsoon season with fresh water. That the 

Municipal Council, Seoni under the directions of the 

District Administration is taking all the necessary steps 

to beautify the banks of the lake by undertaking 

extensive plantation. It is also submitted that as on date 

no untreated water or any waste is discharged in the lake 

and the District Administration is working rigorously to 

restore Dal Sagar Lake to its historical might. 

 
8. It is further prayed from this Hon’ble Court that if the 

already done construction is directed to be demolished, 

then the same shall cause a huge loss to public 

exchequer to the tune of INR 97,88,640/- already paid to 

the contractor along with the cost of demolition, and 

most of all the loss to the residents of Seoni. It is 

pertinent to mention here that the District-Level Wetland 

Committee has filed the proposal for 

exemptions/permissions from the state government/ 
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central government to undertake activities such as the 

construction of a footbridge, installation of statues, 

musical fountain lights, and sound shows in Dalsagar 

Lake. The answering respondent undertakes that no 

construction or any other activity shall be carried out 

unless and until the permission from the Central 

Wetland Committee is granted. 

 

9. In view of the above submissions, the answering 

respondent is not filing a para-wise reply, however the 

same shall be filed if the Hon'ble Tribunal may so direct.   

 
10. Hon'ble Tribunal may kindly be pleased to take the 

aforesaid reply on record. An Affidavit in support is filed 

herewith. 

Date: 15.03.2024        
Place: Bhopal 

 

 
Through Counsel 

Prashant M. Harne 
Standing Counsel 

State of Madhya Pradesh 
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Gaurvanvit Jain
Annexure R3/1 
(Colly.)
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